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and taking their hclp in the matter of

c¢xposing corrupt, anti-social anti-
consumecrs, black-markecteers, cconomic
offenders etc.

(b) if so, whecther a copy thercof
will be laid on the table of th: Housc;
and if not issued whether it 15 un-
becoming conduct on the part of the
Government scrvant to cxposc the
above type of persons, if so, how; and

«¢) the circumstances and probabi-
litics under which Rule 20 of CCS
(Conduct) Rules stand violated, with
Government orders/instructions, issued
if any, on thc subject ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AIFFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) No, Sir.

(b) As no instructions have bcen
issued, the question of placing a cepy
of the same on thec table of thc House
does not arise. Government scrvants
are not debarred from bringing to the
natice  of appropriate investiga ting
authorities  any material  in  their
poyssession which  may help in the
matter of exposing corrupt and anti-
social elem:nts.

(c) The relevant Conduct Rule
itself indicates the circumstances under
which it will stand violated, viz. if a
govcrnment scivant brings, or attempts
to bring, any political or other outside
influcnce to bear upon any superior
authority to further his interest in
respcct of matters pertaining to  his
service under the government .

Reservation for SCs/STs In Raw

8064, SHRI T. M. SAWANT :
Will the: PRIME MINISTER b: pleased
to state :

CHAITRA 30, 1905 (SAKA)

Written Answers 74

(a) whether roster for SCs/STs is
bcing maintained in the 'Research and
Analysis Wing; and

(b) what is the pecrcentage of
SC/ST cmployces in each group,
including dcputationists  in that
dcepartment ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) and (b)
In vicw of the special nature of the
work of this organisation, reservation
ordcrs are not applicable to it.
However, it has been laid down that the
Hcad of the Qrganisation shall, subjcct
to the requirements of the Organisation,
make every cffort to observe such
orders in spirit. However, it is not in
the public interest to furnish details.

Rotation of Personuel Dealing with
I.E.S./I. S. S. Services

8065. SHRI G.S. REDDY : Will
th.:  Minnter of HOME Affairs be
plcascd to state :

(a) whether stay of an officer and
staff dzaling with th: Offic:rs belonging
to various All India Scrvices other than
I.A.S/I. P.S. and other services
controlled by Ministries other than
Home Affairs in one Scction/Branch has
been prescribed;

(b) if so, what and if not, the rea-
sons thercof;

(c) whether continued stay in one
scat/section develops vested interests;

(d) whether the personnel dealing
with IES/ISS Scrvices in his Ministry
arc working in that Scction for the last
one docadc or so and if so, the reasons
for not rotating them; and

(¢) whether in pursuance of P, Ms.
recent  dircctive (o tone up adminis-
tration, hce will give nccessary instru-





